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Enacting Formula 

Amendment made 

Page 1,Line 1, 

for "Forty-third" substitute "Forty
fourth" (1) 

(S.B. Chavan) 

MR. DEPUTY SPEAKER: The 
question is : 

"That the Enacting Formula, as 
amended, stand part of the Bill". 

The motion was adopted. 

The Enacting Formula, as amended, was 
added to the Bill. 

MR. DEPUTY SPEAKER: The 
question is: 

"That Long Title stand part of the 
Bill." 

The motion was adopted. 

The Long Title was added to the Bill. 

SHRI S.B. CHAVAN : Sir, I beg to 
move: 

"That the Bill, as amended, be 
passed." 

MR. DEPUTY SPEAKER: The 
question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

Allowances and Privileges) Bill 

15.45 hrs. 

GOVERNORS (EMOLUMENTS, 
ALLOWANCES AND PRIVILEGES) 

AMENDMENT BILL 

[English] 

THE MINISTER OF HOME 
AFFAIRS (SHRI S.B. CHAVAN) : Sir, I 
beg to move; 

"That the Bill further to amend the 
Governors (Emoluments, Allowan
ces and Privileges) Act, 1982, be 
taken into consideration." 

Sir, Article 158(3) of the 
Constitution provides that "The Governors 
shall be entitled to such emoluments, 
allowances and privileges as may be 
determined by law and until a provision in 
that behalf is so made, such emoluments, 
allowances and privileges as are specified 
in the Second Schedule to the 
Constitution". Accordingly, Parliament 
enacted a law, namely, the Governors 
(Emoluments, Allowance~ and Privileges) 
Act, 1982, to lay down the allowances and 
privileges of the Governors. The said Act 
and the Rules framed under this Act, 
namely, the Governors (Allowances and 
Privileges) Rules, 1987 came into effect 
from the 1st April, 1987. However, section 
3 of the said Act, which specifies the 
emoluments, was brought into force with 
effect from 1 st April, 1986 by an 
amendment of this section and the 
emoluments. payable to Govemors were 
raised to Rs. 11,000/- per mensum. The 
emoluments are payable subject to the 
deductions to be made as required under 
the proviso to the section. 

-Proviso (a) of section 3 provides 
that if a Govemor, at the time of his 
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appointment is in receipt of a pension 
(other than disability or wound pension) in 
respect of any previous service under the 
Cilovernment of India or any of its 
predecessor Government or under the 
Government of a State or any of its 
predecessor Governments, his 
emoluments shall be reduced,-

(i) by the amount of that pension; 

(ii) if he has, before such 
appointment, received in lieu of 
a portion of the pension due to 
him in respect of such service 
the commuted value thereof, by 
the amount of that portion of 
the pension; and 

(iii) if he has, before such 
appointment, received a 
retirement gratuity in respect .of 
such previous service, by the 
pension equivalent of that 
gratuity. 

The pension equivalent of 
retirement gratuity has been made non
deductable with effect from 1.6.1988 by 
an order of the Ministry of Personnel, 
Public Grievances and Pensions dated 
3rd June, 1988. The persons retiring from 
the Government, therefore, get a 
liberalised treatment on re-employment. 
Therefore, it would be appropriate if 
similar benefit is given to Governors with 
effect from 1st June, 1988. 

I request the hon. House to accept 
the legislative proposal before it. 

MR. DEPUTY SPEAKER: Motion 
move1: 

"That the Bill further to amend 
the Governors (Emoluments, 
Allowances and Privileges) Act, 
1982, be taken into consideration.' 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Deputy Speaker, Sir, this is 
apparently an innocuous Bill. Some more 
money is being paid to the Governors 
who are some retired functionaries. 
According to me, they do not deserve it, 
but I do not mind it. They are wasting so 
much money and some money is wasted 
here also. 

Sir, my main point is about the 
whole concept of Governors or the whole 
office of Governors in this country. The 
way in which some of the Governors have 
been appointed and the way in which 
some of the Governors have been 
functioning has. created a very serious 
situation in the sense that it created a lot 
of misgivings in the minds of the people. 
Many of the appointees have been 
defeated politicians, Ministers, Members 
of Parliament, Members of Legislative 
Assemblies etc. Some of the persons who 
have to be shunted to some place from 
the Centre have been given that post and 
on many occasions, the Chief Ministers of 
the concerned States have not been 
consulted. Recently that has happened in 
one State. 

SHRI S.B. CHAVAN: It is not 
correct. I have personally Jalked to him. It 
was at 10 O'clock. 

SHRI SOMNATH CHATTERJEE: 
But how many hours notice did you give 
him? Merely talking and saying to him, ., 
am sending such and such person· is not 
a consultation. 

Sir, we all know as to how 
sometimes tllilor made reports are 
obtained from the Governors. It has 
happened in this country many times. 
Even the Sarkaria Commission had 
expressed its misgivings, but said 
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however there is no better method now 
and election of the Governors may create 

greater problems. But, the Sarkaria 
Commission did not exonerate the way in 
which the Governors have been 
functioning in this country. So, there are 
many Dharmaveeras in this country who 
have occupied the position of Governors 
and the Government of India, the 
Congress Government has misused 
Article 356 of the Constitution many 
times. This is also the admitted position 
so far as the Sarkaria Commission is 
concerned. ,It has said, more often than 
not it has been misused for political 
purposes. This Article 356 of the 
Constitution has been misused except on 
one or two occasions and it has been 

e misused without even the Governor's 
report, but mostly on the basis of 
tailormade reports of the Governors. 
These Governors are looking up to Delhi 
and to please their masters in Delhi, they 
have been doing that. 

Sir, now-a-days, active functiona
ries of the ruling Party at the Centre are 
being sent to the States which are 
governed by the Parties other than the 
Congress Party, the ruling Party at the 
Centre. The question whether there is an 
apology of consultation or not, the way 
certain Governors are functioning is 
creating a very serious situation. I am not 
giving the narne. The Governor is openly 
holding public meetings with the 
Opposition Parties in a State criticising 
the government of the State. On one 
occasion, I know, this is my definite 
information that he has criticised the State 
Government in a public meeting saying 

that the State Government is misusing the 
funds. He has gone on tour accompanied 
by a defeated Minister belonging to the 
Congress Party. During his trip, he has 
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been going about with the leaders of the 
Congress Party. At one place, with a 
Congress-I leader, in one panchayat, from 
the public dais, the Governor addressed 
the gathering. Then, on another 
occasion; in another panchayat area, 
where about 200 people were there, with 
the Congress party flags flying, with the 
Congress leaders present on the dais, the 
Governor chose to speak and he criticised 
the policies and programmes of the State 
Government. 

Then, on another occasion, the 
Governor chose to say that the Central 
Government is giving so much money to 
the State Government but the State 
Government is misusing it. You know, 
who is that Governor. You know of his 
misdeeds. He said, whether the State 
Government undertook development work 
or not, he would himself lead the people 
of the State on the path of progress 
through another body, which is now under 
the control of the Congress for the time 
being, temporarily. He said, "I am here. If 
you have got any grievance against the 
Government, come to me. I shall look into 
them." Is he a Governor or is he 
Headmaster or is he a Prime Minister? 
Even the Prime Minister has no such 
power. Then, what sort of people you are 
sending there? About his requirements, 
he has got a long list of his personal 
necessities which the State Government 
is supposed to be complying with, 
supposed to supply them. He has got the 
dubious distinction of being associated 
with the so-called investigation of security 
scam. He has openly said, "I engage 
persons for the purpose of implicating 
Opposition party leaders in the security 
scam. It does not matter whether I paid 

money out of my own pocket to these 
agents for the purpose of implicating 
others." It is wonderful. He deserves 
probably another Bharat Ratna. 
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SHRI S,B, CHAVAN: I think, we are 
not discussing the conduct 'of the 
Governor on the floor of the House. 

16.00 hrs. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I have not given the name. It is a 
very appropriate intervention, interjection, 
by the hon. Home Minister. But is this the 
functioning of a Governor? Should any 
Governor function in this manner? Where 
should I discuss about it? Shall I discuss 
about it in a maidan? Shall I not bring to 
your notice that you are giving them more 

money and this gentleman will also get 
some benefit out of this Bill. To whom is 
he accountable. I would like to know. The 
Supreme Court has said that the 
Governors are not the agents of the 
Central Government. Governors are not 
the agents 01 the Government of India. To 
whom are they accountable? Net to the 
people of the State, because he is not 
elected by them. He is not an agent Qf the 
Government. To whom does he account 
for? 

SHRI MANORANJAN BHAKTA 
(Andaman & Nicobar Islands): President 
of India. 

SHRI SOMNATH CHATTERJEE: 
President of India who has no executive 
power. 

SHRI MANORANJAN BHAKl'A: He 
is accountable to the Council of Ministers. 

SHRI SOMNATH CHATIERJEE: If 
you want to know what is there in the 
Constitution, let us discuss it. Even the 
Home Minister is feeling upset with your 
interpretation of the Constitution. 

The position is this. I am only taking 
this opportunity of trying to emphasise 
that there is a sort of quasi-federal 
structure in this country, not a federal 
structure. 

The people of this couhtry have 
now proved more than once, whether 
Mr. Chavan likes it or not, whether the 
Congress party likes it or not. that there 
are going to be Governments, there are 
Governments, which are not run by the 
Congress Party. Mr. Jaswant Singh
though I do not agree with any of his 
formulations - rightly reminded you, 
Mr. Chavan, that your Party is the fourth 
in the largest and one of the most 
important States in this country. You have 
no monopoly of governance either at the 
States or at the Centre. Probably. in more 
States now, there are non-Congress(l) 
Governments. These Governments have 
come into being, come into office. with the 

support of the people of that State. They 
have voted against you and voted them to 
power. You do not iike that. But do you 
have any pretence of respect for the 
federal structure? If you have a pretence 
of respect for the mandate of the people 
01 the State, then you should not try to 
destabilise the Government of that State, 
through the agency of your fancied 
Governors. And there cannot be the so
called consultation in more cases. Was 
there any apology? Merely saying "I am 
sending so and so· will not do. He said 
that he apologised and he discussed with 
him. Have you discussed the pros and 
cons? Do you take any real 
recommendations? 

Mr. Chavan, very earnestly 
beseech you to kindly clarify this. Why 
must the Government of India send active 
politicians of his Party to non-Congress (i) 
States? Why? He has been trying to seek 
nomination from your Party for contesting 
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elections. Certainly one day you pull him 
out from your AICC office and send him to 
a State. 

SHRI MANORANJAN BHAKTA:. 
You have to withdraw from West Bengal 
also. 

SHRI SOMNATH CHATTERJEE: 
But he has been out of active politics for a 
long time. If you can, you withdraw. Let us 
see. 

SHRI MANORANJAN BHAKTA: 
You are not withdrawing. 

SHRI SOMNATH CHATTERJEE: 
This is the trouble with this Party. 
According to me, it is a hopeless cause. It 
is a hopeless party. Nothing will happen 
to them. They have finished this country 
also. At five o'clock, the country will finally 
be finished when the Dunkel draft is 
passed. This is a matter which is agitating 
the State Governments of the country. 

Mr. Chavan, you are a senior 
statesman of this country. 

Is this a frivolity? Please tell us. If a 
State Government has serious 
reservations about the functioning of a 
Governor, you take it as a partisan issue, 
party matter. (Interruptions) I am not 
yielding to you. It is irrelevant. 

SHRI MANORANJAN BHAKTA:. If 
you could kindly yield, I will take a minute. 
When all the Governors were appointed 
as per your advice ~ the others' advice, 
we had not removed them. But what 
example have you set in this country? 
When there was a change of povernment 
in 1989, what had you done? Please 

remember that also. You cannot say it is a 
partisan matter. 

SHRI SOMNATH CHATTERJEE: I 
know that his interjection would be 
irrelevant. First of all~ I never knew I was 
in power at the Centre. I am very happy to 
be in power. The point is you supported 
the BJP also openly on the floor of this 
House. You are giving me lectures. What 
did you do when you came to power? Did 
you not remove the Governors 
wholesale? You have followed them. 

SHRI SAIFUDDIN CHOUDHURY 
(Kalwa): Somebody has tQ be better. 
(Interruptions) 

SHRI SOMNATH CHATTERJEE: 
This is the difficulty with this party. I say 
that was a wrong thing. On both the 
occasions, it was wrong. We did not 
support it. You will remember that 
although we were supporting that party, 
we were against it. We voted against 
Shrimati Indira Gandhi's expulsion from 
this House. Do you remember that? I 
think you do not remember that. Now, you 
please stand corrected. Please withdraw 
whatever you have said. 

SHRI MANORANJAN BHAKTA: 
No. 

SHRI SOMNATH CHATTERJEE: 
Therefore, this is the serious pOint I was 
trying to make. All these flippant, snide 
remali<s are being made. I am respectfully 

requesting Shri Chavan, the hon. Home 
Minister one thing. When a State 
Government makes serious objections as 
he has his views about certain matters, 
about the conduct of a Governor, how do 
you choose to decide that? Do you decide 
that question? Do you talk with the Chief 
Ministers? Do you discuss with the Chief 
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Minister what his real grievances are? 
What is the good of our going to the 
President of India? He has unfol1unately 
no power. I have faith in Dr. Shankar 
Dayal Sharma. But I know there is no 
point'in going to him? He will not decide it. 
He has to act on the advice of his Council 
of Ministers. In your Ministry, how do you 
function? How does the Cabinet function? 
How is your Government functioning? 
There are Governors and Governors; so 
many Governors are there. Have all the 
objections of the Chief Ministers about all 
the Governors been taken into account? 
In many cases, Governors have been 
appOinted without even consultations. 
Has the objection of the Chief Minister 
been taken into account? Let us take the 
case of West Bengal. We always opposed 
the Governor who has been appointed 
even without consulting us. Therefore, 
this is not a question of mere partisal) 
outlook. I am telling you not to make it a 
party issue. When some Governor is 
misbehaving, when some Governor is 
acting not as a Governor but as almost a 
representative of the political party in 
power at the Centre, in that State, then 
the trouble starts. I would request 
Shri Chavan to kindly have a proper 
method to find it out. There can be no 
better method than talking with the Chief 
Minister. The Chief Minister of a State has 
been chosen by the people of that State. 

. If you do not do that, it will show that you 
have sent that person there deliberately to 
try to destabilise a duly-elected 
Government. 

Mr. Deputy-Speaker, Sir, 
Shri Manoranjan Bhakta has already 
helped everybody here to understand who 
is that Governor. Therefore, let the hon. 
Home Minister at least give us this 
assurance. I know they will not agree to a 

review of the office of the Governor, of the 
whole system of appointment of the 
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Governor. But these matters do need 
serious consideration because this is not 
an isolated issue. In many cases, even 
during the opposition rule, when the 
Congress Governments in the States 
were there, similar complaints were made 
by them. 

Congress Chief Ministers also made 
similar complaints. -Now yO\J will refer to 
the wholesale dismissal of the Governors. 
This is your only response. Therefore, I 
would request you that even if you do not 
go into the review of the whole gamut of 
the controversies, issues involved, all the 
principles involved, at least in that case, in 
one or two cases where duly elected 
State Governments are having some 
reservations about the functioning of the 
Governor, please have the discussion 
with the Chief Minister of the State and 
find out whether there is any basis or not. 
Merely on the basis of the partisan 
Members like Shri Manoranjan Bhakta, do 
not come to a decision. That does not 
behove the Home Minister of the 
Gover:nment of India. You have a 
responsibility for maintenance of the 
constitutional structure in this country, 
Mr. Home Minister. You are not only the 
leader of the Congress Party, the Prime 
Minister is not only the leader of the 
Congress Party, you have also taken the 
oath of the Constitution that the federal 
character will be maintained, the basic 
principles of the Constitution will be 
maintained and that you do not maintain 
that by sending your T abedars there or 
Bhaktas or pseudo Bhaktas. 

I do not wish to take further time 
because we have _ to probably make up 
the lost time due to the BJP's activities. If 
the hon. Home Minister wants details of 
that, I will see that those details reach him 
with dates, with places, with time, with full 
particulars of the activities of that 
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Governor- so that the matter can be 
looked into in an objective manner. And I 
believe, given to yourself, you would do it 
but for the bad influence you have here 
and there. Therefore, I do not oppose this 
Bill. I only hope when this money which 
you are distributing, the largesse you are 
giving to the Governor, you have also 
thought of workers and sick industries. 
About MPs, we know they will take it. The 
point is, money is now scarce in this 
country. However, I am not taking up that 
stand. Gi:ve them the money. But let them 
behave and behave as duly appointed 
constitutional Governors and not as AICC 
Governors. Therefore, I request the Home 
Minister to deal with this question in his 
answer. 

MR. DEPUTY SPEAKER: The 
Home Minister to reply. 

SHRI GEORGE FERNANDES 
(Muzaffarpur): I have a small point of 
order. My point of order is, this is a Bill 
which seeks to modify the service 
conditions of the Governors in so far as 
their salaries, payments etc., are 
concerned. Now what is stated here in the 
Objects and Reasons at least gives me 
the impression that the State will from 
now on have to pay to the Governor who 
may be governed by any of the provisions 
that are now sought to be maintained, 
some additional money because 
deductions which were up-till-now being 
made or adjustment which were up-till
now being made, will now not be made. If 
that be so, then there has to be a 
Financial Memorandum. Now this Bill has 
come without any Financial 
Memorandum. We do not know what the 
ultimate financial implications of this Bill 
are. They may be very negligible. But 
there wilJ be some financial implications. 
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So, I would like to have from you a ruling 
whether this is complete because if there 
is no Financial Memorandum and if there 
is going to be a financial outlay, then this 
Bill cannot be considered. What are we 
considering? The Government cannot 
come before us saying, "we intend doing 
it, never mind what the money. That you 
leave it to us." Because what is implied in 
not giving the Financial Memorandum in 
this Bill is that the, Government has made 
up its mind and it is not coming to us to 
tell us what exactly the financial 
implications are, what additional money 
will have to be drawn from the 
Consolidated Fund of India. That is not 
clear at all. 

So, I would like, Sir, firstly, the 
Home Minister to clarify the exact pO!;ition 
and then, Sir, your ruling because without 
the financial memorandum, this Bill just 
cannot be here. It is a mandatory rule; it is 
not a rule where the Government has any 
option. The rule says: 

"A Bill involving expenditure--ancf 
that this this Bill involves 
expenditure is not disputed--shall 
be accompanied by a financial 
memorandum which shall invite 
particular attention to the . clauses 
involving expenditure and shaH also 
give an estimate. of the recurring 
and non-recurring expenditure 
involved in case the Bill is passed 
into law_' 

So, there is no room for any 
misunderstanding or any kind of an 
explanation being sought from anyone. It 
is a very clear cut rule and this is an 
incomplete Bill. And after hearing the 
explanation from the Home Minister, I 
would, Sir, urge that you give the ruling; 
and my opinion is that this Bill cannot be 
considered by the House because it is 
wholly incomplete. 
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SHRI S.B. CHAVAN: Sir, the point 
made by the hon. Members, especially, 
Shri Somnath Chatterjee ... (Interruptions) 

SHRI GEORGE FERNANDES: Sir, 
I have made a point of order. 

MR. DEPUTY SPEAKER: His point 
of order is that the financial memorandum 
has not been enclosed to the Bill. 

SHRI S.B. CHAVAN: I can see 
the point which the hon. Member, 
Shri George Fernandes, has raised that 
some kind of a Financial Memorandum 
has· to be there. But, It is really very 
difficult to find out as to how many of the 
Governors are, in fact, entitled for this 
kind of a pension, equivalent of the 
gratuity and then work out how much is 
going to be the financial implication. It 
could have been worked out; I do not 
deny that, not that it was not possible. I 
am prepared to admit the fact that this is 
a lapse on the part of the Govemment. In 
fact, we will see t.hat hereafter it does not 
occur. 

SHRI GEORGE FERNANDES: This 
Bill cannot be conSidered. It is a 
mandatory provision. It is in the rules. 

SHRI BHOGENDRA JHA 
(Madhubani): Mr. Deputy Speaker, Sir, it 
is a mandatory provision and if we do 
away like this ... 

SHRI GEORGE FERNANDES: 
Now that the Minister has himself 
admitted the fact, the Bill cannot be 
considered. 

SHRI S.B. CHAVAN: I have also 
explained to you what exactly has been 
the difficulty, why we ... (InMrruptions) 

SHRI BHOGENDRA JHA: Even 
then, it can be tentative; it can be an 
approximate figure. 

SHRI GEORGE FERNANDES: I 
appreciate the fact; even though there are 
difficulties, they will have to be stated. 
There has to be a financial memorandum. 

SHRI BHOGENDRA JHA: The 
memorandum can explain that. It can be 
approximate ahd it need not be exact. 

SHRI S.B. CHAVAN: When we 
attach the financial memorandum, it has 
to be very exact, to the extent possible. 
But, it was difficult to work out... 
(Interruptions) 

SHRI BHOGENDRA JHA: Omitting 
it and getting it passed, that is a very bad 
precedent for the future. We can pass it 
none has objected to it. 

SHRI S.B. CHAVAN: I am n01 
opposed to the idea; in fact, the whole 
concept is acceptable to me. It is not that 
am OPPOSing the very concept. Normally 
this should have been accompanied by c 
financial memorandum; even if it is on thE 
rough basis, it should have beer 
accompanied by it. In fact, it is a mattel 
which we can follow. And I am preparec 
to taken the responsibility that hereaftel 
we will see that such a thing does no' 
occur 

SHRI GEORGE FERNANDES 
That does not absolve the Govemment 0 

this thing. I mean, we cannot leave thE 
rules like that. Rule is a rule and once YOI 
make any relaxation then, tomorrow thE 
Govemment may spend any amount 0 

money and say that it was a mistake an< 
they CQme and apologise or say that it wil 
set it right next time. 
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SHRI BHOGENDRA JHA: It will be 
a chain reaction. 

SHRI GEORGE FERNANDES: Sir, 
rule is a rule. It is a mandatory rule. It is 
rule 69 and I hope, Sir, you have it before 
you. 

SHRI BHOGENDRA JHA: That is a 
mandatory rule and there is no option 
before you. 

SHRI UMRAO SINGH (Jalandhar): 
Sir, in this case, as has been explained by 
Shri Chavan, our Home Minister, it is very 
difficult to foresee because there mayor 
may not be any cases. There may be one 
case or there may be two cases or there 
may be ten cases. This is not a recurring 
expenditure. It is only a foreseen situation 
which is being guarded under the new 
enactment. And it is not possible to see, 
in Mure, as to which Governor wiD be 
having pension or gratuity. There may be 
many cases. 

My submission is that this sort of a 
rule is only applicable if there is a 
recurring expenditure every year, where 
the foreseen expenditure can be 
calculated. Here, the expenditure cannot 
be calculated. Tile situation is such that 
nobody can say whether there will be 
such cases or there will not be such 

cases. 

SHRI S.B. CHAVAN: Sir, in fact, it 
did not occur to me. I am Sorry for that. 
But, actually this is not going to be 
charged to the Consolidated Fund of 

India. 

It is going to be charged to the 
State Governments; their Consolidated. 
Fund. That is why the BiI does not attracf 
articles 110 and 117 of the ConaIiIution. 
Hence it is in order. It is very obvious that 

it is not being charged to the 
Consolidated Fund' of India; it is being 
charged to the Consolidated Fund of the 
State Governments and that is why the 
Financial Memorandum for this is not 
necessary at all. Unless you are 
interested in giving your ruling. 

MR. DEPUTY SPEAKER: Plead 
your case. 

SHRI S.B. CHAVAN: On the pOint 
of hon. Member Shri Somnath Chatte~ee, 
who has left the House, I may assure the 
House that we are interested in 
maintaining the federal structure Qf this 
country. There has to be harmonious 
relations between the States and the 
Centre. The Sarkaria Commission was 
appointed to go into the details and find 
out which are the subjects, which are the 
areas, which are the spheres where the 
potential conflict is there and which needs 
to be corrected by the Govemment of 
India. I happen to be the Chairman of the 
subcommittee of the Inter-State Council in 
which all these issues are being 
discussed. I am sure hon. Members will 
be able to understand my difficulty that on 
the conduct of the Governor I cannot 
possibly state on the floor of the House. 
But I can understand that the Governor is 

not there to publicly criticise the elected 
Government. In fact it IS the cardinal rule 
which every person will have to follow. If 
he· has anjtthing which according to the 
Governor is not correct or goes beyond 
the powers of the State Govemment, I 
think the Governor cannot publicly state 
that; he has to report to the Government 
of India or for thlll matter bring to some 
other authority's notice as to what exactly 
is the misuse of the funds which is being 
undertaken by the State Governments. 
put,llicly going and criticising the 
Government is not a healthy principle. 
That is why the Sarkaria Commiaaion has 



373 Governors AGRAHA YANA 18, 1915 (SAKA) Allowances and 374 
(Emoluments, 

made a number of recommendations as 
to what needs to be taken into account at 
the time of appointment of the Governors. 
We have discussed it at great length. We 
will be able to submit our report to the 
Inter-State Council in the near future. It is 
only the financial aspects which still 
remain to be taken into account. After that 
chapter is completed, we will be able to 
submit our report to the Inter-State 
Council and I am sure that this job can be 
finished in about two months time. 

Taking into account the criticism 
which the hon. Member has made, I am 
aware of the fact that there are some 
cases where there has been a friction 
between the Governor and the Chief 
Minister. Sometimes the Governors are 
overstepping what they are not supposed 
to overstep; there are other cases 
wherein the Chief Ministers also are 
overstepping their positions. It is a very 
delicate situation in which the positions of 
both have to be properly maintained. The 
Governor has to respect the Chief 
Minister's position and the Chief Minister 
has to respect the Governor's position. 
This is a delicate balance that has been 
provided for under the Constitution. If 
there is any misgiving on that count there 
is bound to be a friction which 
unnecessarily creates constitutional 
problems in which the Government of 
India as a whole is not interested at all. 
We would like to sort out these problems 
and create harmonious relations between 

the Chief Ministers and the Governors of 
the respective States. 

Personally I have taken enough 
care to see that the Chief Min~ters are 
consulted in the matter. What exacHy is 
the type of consultation is a matter which I 
cannot possibly disclose here. But I have 
been asking them and there have been 
cases where the Chief Ministers have 

Privileges) Bill 

stated that you better post this Governor 
somewhere else; we do not want this kind 
of a Governor and we have changed our 
opinion. 

But, to say that none of the Chief 
Ministers have been consulted also is not 
correct. We have to consult them; and in 
real sense of the term, in letter and spirit, 
we have to see that the State 
Government feels confident that here is a 
Governor who can guide and give advice 
to us and similarly, the Chief Minister also 
has to see that his pOSition is maintained 
properly. 

I am sure, if the hon. Members have 
any other points - instead of discussing 
them on the floor of the House, it will be a 
better convention and if they pass on that 
information to me, I will definitely look into 
the matter and try to find out as to how far 
the allegations which are made are 
correct; and if they are found correct,what 
action is to be taken. That is a point which 
the Government of India will have to 
consider. I do not propose to say anything 
more. 

This is just to give pension 
equivalent of the gratuity amount; and as 
it is not being deducted in the case of the 
Government servants, so in the case of 
the Governors, the same position will 
have to be maintained. It is a very small 
amendment that we have brought about. 
So, I would request the House to kindly 
pass this Bill. 

MR. DEPUTY SPEAKER: A point 
was raised by Shri George Fernandes. 
The answer to that pioint is that under 
Article 202(3) (a) of the Constitution, the 
emoluments payable to the Governors are 
charged on the Consolidated Fund of the 
States concerned. The BiR, therefore, 
does not attract Articles 110 and 117 of 
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[Mr. Deputy Speaker] 

the Constitution. Hence, it is treated as an 
ordinary Bill. 

The question is: 

"That the Bill further to amend the 
Govemors (Emoluments, allowan
ces and Privileges - act, 1982, 
be taken into consideration". 

The motion was adopted. 

MR. DEPUTY SPEAKER: Now, the 
House shall take up Clause-by-Clause 
consideration of the Bill. 

There is no amendment to 
Clause 2. 

The question is: 

"That Clause 2 stand part of the Bill. 

The motion was adopted 

Clause 2 was added to the Bill". 

Clause 1- Short Title and Commen
cement 

Amendment made 

Page 1, line 4,-

for"1992" substitute "1993" (2) 

(S.B. Chavan) 

MR. DEPUTY SPEAKER: The 
question is: 

That Clause 1, as amended, stand 
part of the Bill". 

The motion was adopted. 

Clause 1. as amended. was added to the 
BRI. 

Enacting Formula 

Amendment made 

Page 1, line 1, -

for "Forty-third" substitute "Forty
fourth" (1) 

(S.B. Chavan) 

MR. DEPUTY SPEAKER: The 
question is: 

"That the Enacting Formula, as 
amended, stand part of the Bill." 

The motion was adopted. 

The Enacting Formula, as amended, was 
added to the Bill. 

MR. DEPUTY SPEAKER: The 
question is: 

"That Long Title stand part of the . 
Bill" 

The motion was adopted. 

The Long Title was added to the Bill. 

SHRI S.B. CHAVAN: I beg to move: 

"That the Bill, as amended, be 
passed". 

MR. DEPUTY SPEAKER: The 
question is: 

"That the Bill as amended, be 
passed". 

The motion was adopted. 


